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Notes of the Registry 	Date 	 Order of the Tribuna' 

	

6.17.00 	
Present: Hon'ble Mr.S.Bjswas 

	

- 	 Administrative Member. 

Heard counsel for the oarties 

Issue notice on Admission Zi joint 
9 41

7 

	

• r 	 petition, it is obserced that 

"'•- 	 prima faciedoes not appear to be -t ___e _ 

L%anycause of ation as the applicants 

	

.; 	 •• 	are having different ceritficate and none 

!"..VAik 	
of those certij.cates show. that they 
are continois1y driving ml.itary vehi- IJn des. The LLcensear•e of t&m different 
dates. 	the request of Mr.A.Deb Roy 2  
Sr.C.G.S.C. case is posted on 8.8.00 
for argument on admissibility of the 

appflcation. List on 8.8.00 for 
Admission. 	 S  
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Notes of the Registry 
	

Dite I 	Order of the Tribuna 

M ieoi &vec 
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072 / 	72dt iy .3 $ 7• 	 27 

7 .9 .00 present': The.Hon'ble Mr Justice D.N. 
7oLEc/ 
	 Chowdhury, Vice_Chairnian. 

On 'the prayer of M:..shar a ,le arned 

counsel for the applicant the case is 

adjourned to 24.10.2000 for admission. 

( 

.). 

Vice-Chairman 
J . i... 

- 
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11.7  45IQ52, dlc/ 

~7,4 1 ~11 9 
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24 .10.0(1 Heard Mr R.Sharma,.le arried counsel 

for the applicants and Mr A.Deb R0, 

learned Sr.C.G.S.0 for the respondents. 

Application is admitted. Issue usual 

notice. Call for the records. 

List on 24.11.2000 for written 

statement and further prders. 

24 - 
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pg 

H 
24.11.00 

nkm 
-- 

LL4. 

ViceChairmari 

Two weeks trne.gica'nted to file 

written statement. List it on 

12.12.00 for orders. 

LeChairmn 

70 
	

Lj 
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12.12.00 	Mr.A.Deb Roy. Sr.C.C.$.c. has 
already filed the written statement. 
Case is ready for hearinci. List for 
hearing on 16.2.2001. 

im 	M 	 Vice_Chairman 

S.' 
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Order of :the Tribuna1 

On the prayer of Mr.R.Sharma learned 

counsel for the applicant case is 

adjourned to 2401 for filing of 

additional stat ernent 

Member 	 Vice-'Chajrinan 

Heard the learned counsel or the parties. 

Nearing concluded. Judgment delivered in open 

court, kept in separate sheets. The application 

is allowed. No order as to costs. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWA1-IATI BENCH. 

No. • 26 	• • 	Of 2000 

• 	 DATE OF DECISION  

Md. Azhar Ali and 5 others 	 PETITIONER(S) 

Mr R. Sharma 	 ADVATE FOR T 
- 	 PETITIONER(S) 

VERSUS - 

The Union o India and others 	 RESPONDENT(S) 

Mr A. Deb Roy, Sr. C.G.S.C. 	 ADVOCATE FOR THE - 
RESPONDENTS 

THE HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HON'BLE MR K.K; SHARMA, ADMINISTRATIVE MEMBER 

Whether Reporters of local paers may be allo'zed to see the 
judgment 7 

To be referred to the Reporter or not 7 

Whether their Lordships wish to see the fair copy of the 
judgment 7 

Whether the judgment ito be cLrculated to the other Benches ? 

Judgment delivered by Hon'ble Vice-Chairman 

• 	•• 

/• 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

ey 

Original Application No.226 o. 2000 

Date o decision: This the 2nd day o April 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Md. Azhar Ali 

Md Esahar Au 

Md Salimuddin Khan 

4., Shri Mahesh Chandra Das 

Shri Hari Chandra Das 

Shri Rameswar Sharma 

All are Mazdoors presently serving in 
583 Engineer Park Garrison Engineer, 
Narengi, Guwahati 	 Applicants 

By Advocate Mr R. Sharma 

- versus - 

The Union ot India, represented by 
The Secretary to the Government o India, 
Ministry Ot Deence, 
New Delhi. 

The Engineer-in-ChieL, 
New Delhi. 

The Eastern Command, 
Fort William, Calcutta. 

The Chie1 Engineer, 
Shillong Zone, SE Falls,. 
Shillong. 

The Commandar Works Engineer, 
Shillong. 

The Commander Works Engineer, 
Dinjan. 

The Garrison Engineer, 
Narengi, Guwahati 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 



I 

( 	. 	 4 
ORD ER (ORAL) 

CHOWDHURY.J. (V.C.) 

The issue pertains to regularisation Oi service. 

The applicants are six in number. All Oi them are presently 

working as Mazdoors under the respondents. The applicants joined service 

as Mazdoors and atter obtaining motor driving licence tfiey have been 

rendering their service to the respondents as MT Driver. All the applicants 

obtained their driving licences on test and issued by the District Transport 

OLLicer. The respondent authority aiter veri1ying the driving licences 

1rom their end also provided the applicants with licences or driving 

oi military vehicles including motor cycles, cars/station wagons/lorries 

etc. The applicants were issued Military Motor. Vehicle Driver's licences. 

By this application these applicants claim or being absorbed as MT Driver 

with e11ect 1rom the date Ot rendering service as NIT Driver in the 

department and to provide the ulI scale payable to the MT Driver 1rom 

the date they are discharging their duties. The applicants be1ore moving 

the Tribunal submitted representation before the respondents. Failing 

to get proper remedy, they have moved this Tribunal 1or redressel Ot 

their grievances. 

The respondents contested the case and submitted their written 

statement. According to the respondents these applicants accepted duties 

assigned to them at various stages as Motor Drivers without any protest. 

Their applications were considered sympathetically, but they could not 

quality. The respondents stated that as per GE 583 Engr. Park Part I 

dated 3.2.1992 and 1.11.1995 the applicants were permitted to ply military 

vehicle without any higher rank and pay, which they could have refused. 

In para 5 oi the written statement the respondents have stated that 

the candidature OL the applicants were considered and rejected by, the 
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Screening Board on the hollowing grounds against each individual: 

"(a) Md Azhar Au 	: (i) Overage 
S/o Md Taker Au 

ii) Copy o Employment exchange 
card is not enclosed with the 
application 

iii) Renewal the driving licence 
upto 14.11.99 only. 

Md Eshar Ali 	 : I) Copy Oi employment exchange 
card 	is 	not 	enclosed 	with 
application. 

Md. Salimuddin Khan 	: i) Copy Oi employment exchange 
Card 	is 	not 	enclosed 	with 
application 

Shri Muhesh Chandra 	: i) Copy 01 employment exchange 
Das 	 card is not enclosed with 

application. 
Son 01 Late Sundie Ch 
Ds 	 ii) Validity Oi Driving licence 

expired 20.12.99. 

Shri Hari Chandra Das : i) Copy 01 employment exchange 
card 	is 	not 	enclosed 	with 
application. 

) Shri Kameswar Sharma : i) Copy Ot employment exchange 
card is not enclosed with 
application 

Overaged being date Ot birth 
15.1.60. 

Validity Oi licence expired 
27.11.97." 

4. 	We have given our anxious consideration in the matter. 

Undoubtedly, these applicants are discharging their duties like that oi 

Motor Driver and they are duly quali1ied to work as MT Driver. According 

to the applicants a number o vacant posts are there. The reasons cited 

by the respondents or rejection Ot the candidature Oi these applicants 

cannot not be accepted. The applicants are rendering their service as 

Mazdoors since a long time and they were engaged as such considering 

the age and other eligibility criteria. They are all departmental candidates 

and there1ore, the reasons assigied by the respondents or rejecting the: 

claims Oi applicant Nos.1 and 6 on the ground Ot their being overaged 

cannot be accepted. Similarly, the grounds or rejecting the claim Ot 

the 	other 	applicants 	1or not 	enclosing 	their Employment Exchange Cards 

and 	absence o 	renewal Oi 	Driving 	Licence is 	also 	not a 	valid 	ground. 

The......... 
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The employees are working as casual Mazdoors under the respondents 

and i1 Employment Exchange Card was at all essential that formality 

could also have been complied with i1 such notice was issued. On the 

own showing Oi the respondents, the applicants possessed the Driving 

Licences 	and were 	driving the 	vehicles. 	11 	the Driving 	Licences 	were 

not renewed the respondent authority could have taken steps 	or renewal 

oi the same. In the circumstances, the grounds cited by the respondents 

cannot be accepted, more so, in view o the policy adopted by the 

respondents or providing promotional avenue to MT Drivers 1rom the 

Group 'D' employees. A decision Lor promotion o1 Group 'D' employees 

to MT Drivers was taken as Lar back as 1995. a'ter the 75th.Departmental 

Steering Committee Meeting held on 11.10.1995, where the JCM Member 

raised a point to identi1y a separate category, i.e. Mate (MT Driver) 

since a large number Oi quali1ied Mazdoors, Chowkidars and Sa1aiwalas 

were already deployed on the job o1 driving vehicles without any extra 

payment thus torcing them to iace various types oi tension. 

Mr R. Sharma, learned counsel or the applicants, also brought 

our attention to the decision rendered by the Ernakulam Bench o1 the 

Central Administrative Tribunal in O.A.No.737 ot 1997, V. Ramadas vs. 

Union ot India and others decided on 2.1.1998, mentioned in 10/98 

Swamysnews 69. We have also heard Mr A. Deb Roy, learned Sr. C.G.S.C. 

Considering all the aspects Oi the matter, we are Oi the view 

that this is a case in which the respondents are required to reconsider 

the matter a1resh Lor absorbing these applicants as MT Driver against 

available vacancies as well as against the 1uture vacancies subject to 

their seniority. The respondents while considering the case Oi the 

applicants or absorbing them as MT Driver, should also consider, it 

necessary, to relax the age taking note o the 1act that these applicants 

have been continuoulsy rendering their service as Drivers since the date 

oL their entry into service and also take note ot the tact that these 

applicants are departmental 	candidates 	and there1ore, their age 	should 

be 	taken note ox 	considering 	their 	initial entry 	as casual Mazdoors. 

We.......... 
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We are oi the view that to iUliIl the Constitutional duty and as a model 

employer, the respondents should take necessary steps tor providing them 

the promotional bene1it as MT Driver considering the 1act that they 

have continuously rendered service with the respondents as MT Driver. 

The respondents shall take all possible steps to remove the grievances 

01 the applicants with utmost expedience. 

7. With the above observation 	the 	application 	is 	allowed. 	There 

shall, however, be no order as to costs. 

• 	£ 
(K. K. SHARMA) 
	

D. N. CHOWDHURY) 
ADMINISTRATIVE MEMBER 

	
VICE-CHAIRMAN 

nkm 
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• 	 EFORE THE CENTRAL ADMThISTPLATIVE TRIBUNAL 

• 	 GUWAHATI BENCH:GUWAHAT. 

Application un1erSction 19 of 

the Administrative Tribunal Act,1985. 

-Between- 

Md. Azhar All & Ors., 

.. Applicants 

-vs- 	- 

Union of. India .& Ors. 

•.Respondents 

s 1. No. 	Description 	 PaeNos. 

AppLication 	 1 to 12 

2 	Verification 	 13 

• 3 	Anieure - • A 	 &f .•-%5' 

Annexure - B 	 .• 

- Annexure - C 	• 	 • 	 (33 
•. 	Annexure -0 

•Annexure - 	 • 

.80 	 Annexure - F 	 • 

For use in Tribunalts office 

Date. of Filing 	 - 	-• 
• 	 • • Registration : 	 • ,• 

S ig nature : 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

.GUWAHATI BENCH:GUWAHATI. 

O.A. 	OF 2000 

IN THE MTTEROF: 

An application ..znder Section 19 

of the Administrative Tribunal  

Act, 1985,. 

-AND- 

IN THE MATTER OF: 

1. Md, Azhar All (MEs-225678) 

Son of Md. Táher All 

	

• 	 2. Md.. Esiar Al! (MES-225533) 

• 	 Son of Md IbrahimAli, 
• 	•• - 	

22_cc_- 
3, Md.ajimuddin Khai(MES-223 

• 	 6/a Late Abdul Khan 
4 	

4: Sri Mahesh Chandra Das;(MEs-2254) 

Son of Late Sundar Ch Das. 

5, Sri HarI.Chandra Das,(MES-225719), 

	

• 	 Son of Sri Madhu Ram Das 

	

• 	 6. SrI Rameswar Sharma(MES-22570) 

All are Mazdurs presently servingir 

• 	• 	 583 Engineer Park Garrison Engineer, 
• 	 Narengi, Guwahati. 

Applicants 

-Versus- 

7 	 • 
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I. The Union of India, 

represented by the Secretary 

to the Govt. of 'India, 

Ministry of Defence, New Delhi. 

2., 

Kashmiri Gate, New Delhi. 

Eastern Comniand, 

Pert William, Calcutta-21 

•Chif Engineer, 

-Shillong Zone,SE Falls, 

Shillong-11. 

Comrnnder Works EngIneer, 

S.E.Falls, Shillong -Il. 

Commander Works Engineer, 

Dinan. 

Garrison Engineer, 

Satgaon, Narengi, 

Guwahati, 

Respondents 

Details of AlIcatjons: 

-14, th'e particulars again.st  which the 

llcaticn is, made: 	 - 

The application is made for issuance of 

Mandamus/direction in respect of appointment in the 

Postsof Mechanical Transport Drivers from the date of 

discharging their dutiese as drivers and payment thir 

monthly salaries in the scle of M.T. drivers from the 

date of rendering their services as M.'.DrIvers, 

• 3 
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2. Jurjsdiction of the Tribunal: 

The applicants declare that the subject matter 

n this application is within the jurisdiction of this 

Trilunal. 

. Limitations: 

The applicants further declares that; te 

application is within the limitaion period prescribed 

in Section 21 of the'Administrative Tribunal Act,1985. 

4 ! Pacts of the Case: 

4.1 	That the xppii antionx applicants are citizens 

of India and permanent resident of Assam. 

4.2 	That the applicant No,1 joined his service 

as Mazdor and discharging his duties to the best of 

his abilities and to the'satisfaction of all can 	The 

applicant wa,s issued on 12/8/87 with driving licence on 

Test by the District Transport Officer and thereafter 

the applicant No.1 was entrusted with the duty bf M..T. 

drIver in the department and' the respondents extracted 

his srvices as MT driver since the day of
, 
 issuance of 

his licence on 12/8/87.and the respondent No.7 has be e n 

Vextracting his serice as driver since 12/8/87ti11 date 

The applicant No.2 was appointed as Mazdoor in 1983 and 

he was issued on 12/7/83 a driving licence of vehicle by 

District Transport officer and thereafter the respondent 

No.7 extracted his services as driver and the respondents 

extracted his services as MT driver and he was detairLd 

for duty of driver since 12/7/83 'till date. The applicant 

No.3 was appointed as Mazdoor and he has been dicharging 
- 	 ..4 
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has duties as Mazdoor till he was issued with a driving 

licence of Motor Vehicle on 2L2L. The respondent io.7 

extracted the Services of applicant No. 3 as driver with 

effect from the date of issuance of Motor Veh.cle driving 

licence issued on 12/7/83 till date. The applicant No. 4 

was appointed as Mazdoor oi -i - 21/7/79 and he has been 

discharging his duties as Mazdoor till he was Issued with 

Motor vehicle driving licence on 9/11/90. The respondens 

extracted his services as MT driver from the date of 

issue of driving licence :Ofl  9/11/90 till date. The  

:aPPu1t No. 5 was appointed as Mazdoor and he has been 

discharging his duty as Mazd:oor till he was issu:ed a 

Motor Vehicle driving licence on 14/3/88. The respondents 

etracted the services of the applcantNo. 5 as driver 

with effect from 14/3/88 and the applicant was dotaied 

for Motor vehicle driving duty with efeôt from 14/3/88 

till date. The applicantwo. 6 was appointed as Mazdoor 

'7 	and he has been discharging in such capacity till he 

was issued with a motor vehicle driving lIcence in 1984. 

The respondents extracted his services as drIver since 

• the date of issue of licence of otor Vehicle till date. 

The applicants further state that they were appointed as 

Mazdoors and they are paid the scale o' pay of Mazdoor. 

However these applicants are.serving as Drivers under 

the respoLidents without any scale of pay of drivers till 

date. 

0 0 0 5 
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copies of extractior of services of the 

applicants as drivers are annexed hereto 

as Annexures- 1 A'serjes 

That the applicants state that they iave i-earn.-

in 1998 that twelve numbers of post of Mechanical - 

Transport Cr'tvers are lying vacant under the Commander 

Works Engineers, Spread Eagl.e Falls, Shiliong ad 	e : 
accordingly the applicants forwarded theIr applIcatios 

in the post of MT drivers through proper chane1s being 

they are qualified to be appointed for the same. 

4.4 	That t
. he apiicants state that the Commander  

Works Ergineers, SE Fails., -Shillong-li, under c -ommhj- 

cation dated 15/4/98 communicated to the app1icarts to 

'appear, in interviev on 28/4/98 in the -office' of Garrison 

Engineer, Narengl DiVision, Guwahati- 22. 

A copy of the intqriew/test for the post of 

M Drivers dtd. 15/4/98 issued by Commander 

works Engineers, Sh.l.lorg is annexed hereto 

asAhnex-ure- B .  

(,416 5 	-- That the applicants state that they fUd 

everai -epreseritations n'.dffeent occasslons including 

on 2/5/98 and 14/1/99 praying for appointment th-n 

in'he posts of MT Drivers from the date of discharge 
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t}eir duties as MT drivers and also prayed for'paymt 

of scaleinthe, post of MT drivers and they have'not 

b e,eh apDointed and not been said the salaries IP the 

posts bf MT drivers'. 

Copies of representations dtd. 2/5/98 and 

14/1/99 are annexed hereto and marked as 

Añriexüres- C_s.eries 

496 	That the.applicants state that they, filed 

an appeal on 12/11/99 before the respondents praying for 

appointing tFem in the post. of MT Drivers and also 

prayiig for payment ofsalar/ in the scale o pay of 

MTdrivers from the date of theIr discharging duties 

as. MT Drivers ahd the said appeal has not ben dispos'ed 

of till date. 

A copy of the appeal dtd 12/11/99 is anexed 

hereto as Anneure.- D ID  

4.7 	, That the applicants state that the GarMson 

Engineer, Narengi under Comrnurjcation dtcl. 01/3/2000 

communicated to. AssIstant Grrison EngIneer E/MNarengi_ 

stating theirin that appointment of MT D'rivers•in ME'S 

of the applicants was taken up with higher Head quarter/ 

and applications of candidates are must for considerIng 

them for interview by the recruitment Board. The 

applicants accordingly submitted again applIcations 

prying for appointment in the post of MT drivers and 

they have not been invited for interview in the posts 

of MT Driv's though they have been discharging their 

duties"as MT Drivers since long. 	' 	'' 
00*7 
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A CODy of the Communication d. 01/3/2000 is 

annexed hereto as Annexure - E. 

48 	That the applicants state that their case is 
-7-ta 7 	,, 

squarelly con 	by OA No0 .e of 	that when a 

person holding Group -D pot is actually put to work 

• in Group-C post for ta long time the respondents 

are bound to pay him the wages attachd to the post 

of a driver Tand the Hon'ble Tribunal directed the 

respondents to pay tthe: applicant the difference 

between the pay and aflowances of the post of the drivexH, 

AHcopy of the Swamysnoe,s 9(mku1am) dtd' 

of judtmeht 2/1/98 is artexed herewith as 

Annexure - F. 

49 	That the claimed by the appllcan±s is comon 

and the cause of actIon, is also the same for all the 

applicants and hence they pray before the Hon'ble 

Tribunal to allow them to join together in a single 

application invoking the Rule 4(5) (9) of Central' 

Admiristrative Tribunl(Procedure) Rules 1987. 

5. Grounds for relief_with ieaaIprovis ions: 

For that the applicants are entitled to be 

appinted as MT drivers with effect from the 

extraction 5f their services as MT drivers 

- 	by the respondents. 

. .. . .8 
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A declaration that the applicants are entitled 

for payment in the scale of MT Drivers with 

effect from extraction of srvices as MT Djvers 

in MES by the respcndents. 

A direction to the respondents to extend the 

benefit in the appointment for the posts of 

MT Drivers and payments of salary in the post 

of MT Drivers with retrospective effect. 

Cost of the. applicants1 

Any other relief or reliefs to which the 

applicants are entitled to as ihe Hon'ble 

Tfibunai may deem fit and proper. 

'4LL • 	.• 	.. 	. 
Pending disposal of this application 

the respondents may be directed not to fill up 

12 post of MT Drivers lying vacant otf 6 posts .of .  

MT Drivers may be kept vacant for these applIcants.. 
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ParticUlars of the I.P.O. 

i) 	I.P.O. NO.: 	0 

.. 	 ? 	.- 
Date 

Iij) Pable at 	: 

List of Enclosures: 

i) 	Index 

Application 

$441 	AnriiiD 	A +r P 

iv) 	Indian Postal Crder. 

verrca -ton ..... 
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VERIFICATION 

I,Shri Ha-ri. Chandra Las, aged about 36 years, 

son of Sri Madhu Ram Das, Working in Garrison Engineez, 

Narengi,Guwahati, do hereby verify that the statement 

made from paragraphs I to 4 and 6 to 12 are true 

to my knowledge and those made in paragraph 5 are 

trpe to my legal advice and I have not suppressed 

any material facts. I have been authorised to sign 

this verifcation for and on behalf of other 

IP 	

applicants. 

And I sigri this verification on this clay of 

July,2000 at Guwahatl. 

e 
Signature 

VII 
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4, 	MES 22570n 

!'1E 22540 
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MAZIEZU'ch Di MAZ 

M1i3 , '7) 
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- -. -,  
DJO K&marup for 

Mliv, HM7 

200/87fl ofPrQamarup 
for IMV,' X'174V,- HMV 
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PART I ORDER 

M/JOR Sl57IL YtJTh.V; 1!NGINP1 

Units 	0 	NAIIAN011 	 Si No' oO1 Stri s 	Guhati (Narnngi Can) 	
)i ILW (1s- Dated

PLY  or ft:Ly vcns 
1. 	The foiiewing ind.tvidwai

41 who nrc hiding CiviiIicnq are 
ji1y Vechz withtri the ccrit'rntmey area nnd city due of Drivers. 

MR3 ?') 	NA 	& DIG? 	 DnvIuc LtCE?JCE HO 
1. , 	MES 224417 	LM4 iUian 	MATE 	27970/ Of o 	rnQrup 

/ 	
Fr IMV,' PSV, 

2. 	ES 1243350 	PU1L ALl 	MATE 	1S41 	1! 	I 

Di trihution: 
 Shri Lal Bohndhur Mate 
 Put.i1 	1i Mate 7 
 zir Au 

4 0 ') 	 11 	haunn 
 Mhesh ch D M- 

 lt 	Han 	th D02 tlaz 

 oc 	 Pro Unit 

, M 	SE'ctiti 

9, Security 	cctin, 
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£.CAL) MtVk 	CTi&N, LF V.H1 cLLS 	(' --- 

L 	C4L'J rO 	WOV EE1t.A)A rny p1CS be cicoed 
toi ae Lollowing veh as pezdt.t15 givert below s- 

(a) 1y?q of Vhc: 	$ 	N1ft 945363'L Muti 
QMZ VM G  

• 	 (a) Date of Movo 	
)! 

	

1 	 tkani1bic3},L 01' . ..- 	• - 

	

r TJ' -'"- i 	
-' 	 ''' 0 	an-t1. 

I 	A xy dut 

( Zove to 	 C , bil1ong/CEEZ Shillong 
• 	. 	 ( 	.• 	•• ' 	 . 	• - 	

/ 	
. 	 ..p-. 

(t1 ZN xUfl 	 40345 i 	st 	zding) 

Nahm 'OL D river. 	I 	567 	 . t 
0 	 0 	 - 	 • 	

' I 	
• 	 t.• 	 / 	

,••. 	
• 1 

2, 	• 	it'is Certigied that the 
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eth1 On' coznpiCt4fl oi the a0Ov3 

•0 '  

L1 
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0   

1. 	flciL:L.nce your Jctr No /e/  

Uiccr pala 92 road in conjuiictLon wiLh TitLic TLI of M. 
Re1t,ons 1068Le 1t!ori, Sicion/cx-post.., facto sanction of 
CIdZ t Is h0ro1y convoyd for, tho çoL1ownr Gcprxy dutynovL 

() '144S No Nii & 	 /)J i ) 	s 

	

dosignat ion 	 ' 

47 
I '  

11vo 	From 	 1 JYLPAJQ 

I 	 CLOL 	1LtO-bi 

Dao of coru'ioncmcnt  
nave 

(U) -'Data , of coip1eUton of.  

(03 p 	os C. or ove 	 d'-u 
I 	

- 	Uci 	(1r'tø 

(1') DuTtCit 0.!. 	' IC 

(i) 140 ci of' coiiv&ycø 	 (Pfl 

00 
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I 	

I 
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ionieá 	renj Di,jjQ1. 
*SaMon8 GuWahatim. 732.027 

IS My97 

xd invo 
or th 	f oilowinq veh 4,s pe 'r ganction ntay p3eese be aCCOZdad  details çivn beiQv 

(s)' xype Ox Iteklicle '*IA Z1a 	4S4836 

b) Prpose o 
ZIA S)i).ioç 1  

(a) Date Qt Ac ve ••'. 	\ 
2.6th Z47 (gi 

dJ • 	-• 

(e) move to 
$ 

I, 	 • 

ciz/cwj $4il1ong 
() Duration 

z 3 DQy 	 • 

b) Ne of Dt4v s/2357a Efri 
a, 	•: th. 	oriset 	miè'g€ 	L 	not -on 	

Otflp1etion of  

fl• trn 

I 
• ajr 

• - 	Garrison 

' I 	• 	• I 

I 	• 

elt 

• 	/7. 
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2IX Sfl 	ner Ninrj Dvn. 

POS& 	rOfl 	Gu.hi 1 7 1C27 
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Fc;1 I 
13 793$:: 11 

H '.J ;H 	 /J\T iT. oi Vi ILLS 

NecessarY 	
m 	flCtifl 	) 	be act 

for the ioiioin" 	as per det l$ givonb1h 

(a) Type o vehiclO 	
BA No 	48363L aruti 

.. 

( 	
* t)iscU L8n ipf 

b)PurPos4 0f ove 
	rks 

(c) DtGof 1ove 	 s 16th 3I97 (Fn) 

(o 	ove f r0fil
. 	GE NI 

HU CE$Z $j)jonç. 

(f) uratiOfl 	
- 	 : Two days 

(h) 	of DI 	
i.5/22678 $hri AH 	L1 

2 it,s 	jf1 	tht th 	uthorIs mi1e js not 

xcded0fl;P 	of.th 	boVe0 	 - 

H 
( . 1 

( j ad av) 
o 

	

Gerrtsofl 	 i_• 



T?lely fC 	 G0 Engjne 	Narnq Divsor, Pos t Mon Guwh*j. 7C. 
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I 	Ftf' 
•'.-'fl )hi1')flr 

:E 
- 793C 1.1 

fl ) ) r W SCT1), 3• 	______ 

snctjori my ise b accord' for the f1lot.n.veh as 	details given 	Jw 
() Typ o  of V r "-,.I c 	 I BA No 	 &'utj 

QNi VN 

Purose 	Jov IQics1of orks, - 	
r D 	of Pv 	 i 261hJu1'7 (Fn) 

Cd)ve . -Fror 	 g GE 

: 

(f) Duratj,n 	 Two 

() 

(h) Nd 	0r '1VT 	 g 

It j c -Ufd that the U4 LhorisedtiIe e j rxcded on cipiti.or o4 the 'ab -w 

IV  

C Y 1dv ) H 

•Gjsn n1ner 

*12/  

- 	 • 	 • 
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11,4/1  

5/ 
I 583 Engincor Pd.L 

do 	99• 	ipo 

4002/ /4 	 r. Mar 98 

HQ 51 Sub Area 
c/a 99 ?Po 

1. 	You are recuested to accord sanction to fun the u/rn 
vehs of this unit on the followino dates :- 

Veh B A No & Type 	: Maruti Gypsy BA No 948 
50397M (Civ No ML-0513 4189) 
& Lorry 3 Ton 'rMB 73D-13759N 
(Civ No AS-01F-591). 

No D  Rank & Name 	: 1,1ES-225533 Shri Eshar A1i 
of Dvrs 	 ME9-225538 MD S Ithari with 

01 JcO & 10 9 of QRT Party. Stn/place to he 
Visited 	 GE(A') Borjar/Air Fort 

Nature of specific : To attend borc3 of offrs0 
duty. 	 - 

Date of mo'e 	:1711%lr98 at 

1 

• 	HO 51 Sub Area 
c/o 	99 1P0 

3800/4/Q1(A) 	 Mar 

• 583Engr Park 
c/o99 APO 

ISSUE OFTG 

- Sanction is hereby accordd for the move ofthe above 
mentioned vebs and personnel to GE(AF) Borjar/Air Fort on 17 Mar 98 at 
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that s/225533 Md 	
li, aZ 

certificd 	
do 9 PO 

in GE 583 	

5 jflCC 
02, May 1983 and is 

haVi eXf) 	
iV1ng 

ofi HeavY 

s als0 in pOSS 	

of valid djViQ licence nd 

Fe 

r 	

sat1t0Y 

5CCC5S 
in li• 

bi  

statiofl 	
99 P0 	

( 	

Engifl

ZOPe) 

Date 	
:Pr 98 	

G50fl  

' 

Major 

im 
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for (IWE hong 

Lele Mily 6045 

1289//V/' /D/ffL 

Comrnder - Works -1.neers 
Spread ag1e Fa1- 
Shiflong 

- 73 011 	 -; 

/ 

10 Reference your letter iTo. /12/3fl4'/17 (x~- VzN/ 4'40;~ 

2. Under Para 92 read in conjunction with Table  TL' of 
MES Rei1ations 1968 EditIon, Sanction/Ex-post-Fact-o sanct:jon 
of CWE 1s hreby accorded fir the following temporary duty ,  
move 

;. 

(a) MSNo, Name aid 	 7'cr 41 Desiation 
 /fac/oy- 

(b) Move : From 

To 

(a) Däbe of commencement 
of move 

Date of completion 
of move 

Duration of stay 

Purpose of move 

Mode of conveyance  

t 6 At? rCr?r  Z¼'-'-- 

CWFn 

~Yj 
/3976) 

* 02 (401  

57- 

, 
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LI 

Cotir.nder Wor1s LaL,, jileers 
Spread Eagle i'ails 
Shillong 793 011 

Feb 20(0  YK 

1.. 

Qi.iJLYJvii1 

1. 	Reference your letter do. 1002/3/933/EIE dt 25 Jan2000 0  

2 	Under Para 92 read in conjunction with Table 'Ll of 
MES Regulations 1968 Edition. 	cticn/Ex-post-Facto sanction 
of CWE is hereby accorded fir the following temporary duty 
move - 

(a) MS io Nane and 	s MF/225678 
Desiation 	 Shri AiIAR ALl, M&zdoor 

 Move 	: From GE dar2ngi 

To : CWE Lhiiloag 

 DaG of commencement z 19,01. 2000 	dç) 
of move 

 Date of completion 22.012000 (I) 
ofmove - 

 Duration of stay g oa days 

(2) Furpose of move 1xjU 	To drive Veli 	s.-25-9219 

(C) Mode of conveyance 	: By lto;d 	- 

• LL 
 11 -- (S La gst 

A0Il 
• 	for CJE Shillorig 

for CWE Shiilong 

Tei1 e M1y : 6045 



lele Mily 6045 

12891N/ 	I 
/t7 /EIB 

Comr.nder Works 	ineers 
Spread Eagle Falls 	 \\ 
5hiflong - 793 011 

4&pr 2000 

IN 

..-t-_, • .t S. t 

Q'J 	 ; 

1. ReferenCe your letter 00b002/3/989/E dt 24 Mar\ 2000. 

2 	Wider Para 92 read In coi 
MES Re lat ions 1968 EdIt ion 
of CWE is hereby accorded fir 
move - 

(a) MES No, Narte and 
Dc si. at Ion 

juflct=Ofl with Table 'L1 of
Jai Ction/Ex_pQstFact0 sanction 

the foiloWiJg temporary duty 

; 14E5/ 225678 Shri Azahar i,Mazdoor 

Move : From 	t . GE Iarangi 

3 	 To 	 CWE Shilion 

Date of commncomeflt & 	02 Mar 2000 (FM) 
of move 

atG of completion 	
.. 	03 Mar 2000 ( AN 

of move 

(o) Duration of stay 
	 02 days 

Purpose of move 
	 To drive Veh As-259 219 

Mode of conveyance 
	By Road. 

V /(/?io
ngt h ) 

1I 
for CE ShLliOflC 

.4 .  
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VACANCY FOR T Ii4 POF OF i M2 	EV ir (BiSIgj 
* 	 UN BIC) GTi4AATI 

	

• sir, •I' 	'• 	 - 

	

P S 	
-. 	 •-) 

• - 	 .Ro'crenco to yr app1:catian ate 

	

tho pout of MT rivor. •, 	 • 

2 	f T10 rctO of 1ntrv/tes ftSr the past of Mt 1Drjv6r 
(Basic ai' Noir'Basc) 	1'on fio' on 	_Api 19  fjp 
O3' hrs onwards in t& hff -ve 	(ariin il1tnocr Nrcngi 
ivison Satgoan post (hnfaihtj-.27. 	- 	 .-, - 	 --• 

3 	: You aro roqüust 	Q;)ort totho Prosiing-Officor far' 
• 	intriw/tost. 	 : 	• 	• 

4 	Yu will 	ing 1l ncoSsaiy oifactos an origthal ast 
weu-4s 	1oyront 	i- iro gistrt,on Care for vonficatjon. 
1ur 	 x.- o Ii PCjuf/N Lt  f'i ' - ii ' rtific ate n sport/. 
NOC ftfl Caste iitif flato .& ajip1icab1e) if bi 
1) rou{t 	y hcLn,. 	 •••- 	- 

	

- 	 •,*• 	• 	 •1 

• 	5. 	Please oto trat you. 1U. not b'ontit1e# to .any TWD 
ftr the journey. 

fôurs faithfully, 

ProslAing Officer 
Copy to :- 	 - 

for information 
(Unit concorne 

1Q C'of n'nLJr 	 for inforrntion 
jhiUong june 
Shi11orig  

• 	 5 	 5 	 ' 5 	 • 	
• 

- -- 	 — -i 	f 
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To, 

(i) 	The Chief Engineer, 
hil1ong Lone, 

.ihillong 	lie 

Commander Vrks Engineer, 
E Fails, bhillong — 11. 

Commander Vks &qirieer, 
1)injari. 

Subject : A joint application praying  for appointment 
35 DriverS. 

Sir, 

Most respectfully we jointly beg to Stte that 

initially we have been appointed as Mazdoor in your ,  Depart-

men t S Inc e long Though we h av e been appo in ted as M Z door 

but we were allowed to discharqe our duties as Drivers and 

accordingly we have been discharging duties as Drivers 

after a few months from our date of appointments. 

It is, therefore, most respectfully prayed 

that Your Honour would be pleased to appo-

int uS as Drivers of your department being 

we have been discharging our duties as 

L)rivers in your department. 

Yours faithfully, 

Sri Mahesh Chdra Des, 
S/o. Late 9jnder Ch. !)S, 
Garrison Egineer, Narengi. 

Sri Hari Chandra Das, 
S/o. Sri Mdhu Ram I)s, 

Md Bthar Au, 
S/o. Md. Ibrahim All, 
583 Engineer Park, 
Garrison Enginer,, Satgaon. 

CAP 	(4) Md. Saliniuddin Khan, 
r S/c • Late Ab du 1 Kb an, 

583 	gineer Part, 
Garrison Engineer, Satgaon. 

(5) Md. Azhar Ali, 
S/o. Taher All, 
Garrison Enginewr, Satgon. 

Ile 
__ 	 R 
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1. The Chief Enginee., 

Shillong Zon?, 	- 

• Shilloncj-  

2 The Coimaider Works Engineer, 

- S.E. Falls, Shillong-1 1. 

3. Comm.aridex Works Engineer, 

Dinan. 	. ...- 

4,L Garrison rigineer, 

Naren'gi 

Sub jeCt An appiicati0n'prayig for app.ointmenta 

drivers and payment of salary of drivers. 

Sir,  

WeWere initially appointed as Ma.o.prs,,Io 

your deaitment arid we were disciarging dut.es as such. 

Al ter.a few monthswe were'all2wed to drive .he 

service vehicle by issuing driving licence and there 

after all the times we were exrsted for drivers duty 

and we -tve been discharging the duty,oiVers. 

But we have . keen, p.ad . the salary of Ma-8er though 

you have extracted out duty aè drIvers. 

It is earnestl.y,prayed that your 

kindness would be good enough 9,,. 

appoint us 98 drivers and the sacle 
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of driver may be paid from the date 

of extracting our duties as drivers' and 

for this we sail ever pray. 

YOUrS faithfully ' 

I. Sri Mahesh Ch Das 

Sri HariChandra Das 

Sri Esahar All 

Md. $&J1rnuddin Khan 

Md Azhár All 	' 

Fameswar Sarrna 
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12.11.99 

To, 

1. The Secretary, 

Ministry ofDefence, New Delhi. 

26 Eastern Commandar, 

Military Engineer Service, 

Port William, Calcutta- 21. 

Engineer in Chief 

Kaskuniri Gate,New Delhi1 

Chief Engineer, 

SE.Falls, Shillong Zone, 

Shiliôri-1l, 

Subject: An appeal praying for appointment in the posts 

of MT Drivers and for payment in the scle of 

of MT Drivers with.retr'ospective effect. 

Rfrence: 1epresentations dtd. 2/5/98 and 14/l/99 

Most respectfully we :eg to state that we were 

appoInted as Mazddcr in. Mil'itary Engineer Services and 

since the date of appointments we are discharging our 

duties as Mazdoors till.  we cbtained the Motor,Veh.±cle 

Driving Licences long back and on production the same 

before our departments, we were entrusted the duty of 

MT drivers and now we have continous service of 10-12 

years asMT drivers and till date we are discharging our 

duties 	MT Drivers inM±1Ita±', EngIneer Service. 

Earlier we filed representation on 2/5/98 and 

IYD 14/1/99 before the au thority  praying for apppintment a 

as MT Drivers ahd payment of salary in the scale of MT 

drivers and the same have not been done till date. 
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It is therefore most. respectfully prayed 

that your honour would be pleasdd to 

appoint us as.MT drivers since 12 numbers 

of MT Driv ers posts are lying vacant In 

MES under Shillong Division and to pay 

• 

	

	 . salayin the scale of pay in the posts of 

MT drivers with retrospective, effect. 

Yours faithfully,  

I. MdAzhar Ali(MES-225678) 

2. Md sahar All ( ES-22 5533) 

3 MdSalirnuddinkhan( MES-225538) 

4 Sri Mahesh Chandra Das(MES- 

5. Sri H .ar. i Chandra Das(MS-2257lO) 

• 6. Sri Rarneswar .S1rna(MES- . 

All are Mazdoors and working asMT Dri ers 

in MESGarrison Engineer, Commander Works 

Engirier, SE Falls, Shillong-Il. . 

I 
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When a Grouj 'Di. enipoyee is actuallyrSi;t to werk in a Group C' post, for a long lime, he is entiilcd to receive his 	es eli h pnt on which he has been put to work 

Fads: The applicant was put to work as a Driver frm 17 - 19S2 ifl 12-9-1988 without being trade tested for the sin, He filed C),A. No. 6 of 1992 claing regular. appoiniiieit from i3-9-198 and 
aho the wes for the period he has actually worked as a l)rivr. I 	 - 	 S 	- 	-S  - 	

S. 	- -- - - 	

fjowith effect from 
13-9-1988 Was granted in O.A.No. 6 of 199?, ud for difference in wages he Was directed to zn 

	the claim • bcür the competent authority. When his representation 
was rejected I ' lic 1lC1 another O.A. No. 170 of 1994, and his 	for differe it was dismissed rejecting ci!n 

nce in wages as there was no sanctjoij of a post of Jeep D:jver for the relevant period and. none 
can be posted iii the skiflc Atan post for more than 15 days, Unless he had quificd th the The applicant filed the present O.A. for rcgu1 appohit-mc;Ø'ji7..9l982 and for difference in wiges. 

/ 	The short question that calls for an answer h this applica /tiqjs, 	!.PSOfl holding Gçoup 'D' post is actually put to work in a 
JV
/  i'oup 'C' post for a long time is it permissible to deny hi the wages of the po on which he liis bccn wprking for thc'rcason (hat either 

not 
he has )L1 put to work as a Driver effect from 
17-9-12. Having taken the duties of a Driver, the rcspondciits are I 	 bound 

pay him the wages attached to the post of a Driver. In the rc- /'c direct the. rcspozl(lcnts to pay to the applicant the difference , tp the pay ad 	
of. thç poct of D4vet' and what wa " P.id to him'. during. 17M_;QR-) 	1 •.s 	 - -

withj. a pericd of 2 '\ niontjjs: 
• 	

S 	: • 	 •L•, 	''' 	:,;:' • 	 • 	 . 	

' 	 . 	 • 	
- f [V. Rthñaj 	Union of India and othes; 10/98 Satnyjy 9 'Erisakulain), date Ofjudginen 2- 1 - 19981 

: 
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•' ': O.A. No 737of1997 
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0 . • NO _2262F29.91. Z r. 

Md. Azhar All & Others 

-Versus - 

Union of India and others. 

- And - 

jtto: 

written Statement submitted by 

Respondents No. 1 to 7. 

The Respondents beg to submit the written 

statements as fOlLOWS - 

1. 	That with regard to para 4.2 the respondents 

beg to state that the applicants have been recruited as 

Mazdoors against existine vacancies, although they might — 

have Driving Licence or obtained licence after appointment 

as Mazdoors. The department may ask any emPloyed$ to perfo-

rm the duties of the trades or rank higher to his rank, 

without any extra pay and allo,ances. Since the individual 

had accepted the duties assigned to them at various stages 

as MT Drivers without any pre-condition and without any 

protest, their representation at this stage after such a 

large gap is not valid. If at all they had. any grievances, 

they could have, represented then and there only. However, 

Con t d . . . . . . 

o 	 It 
TZ 

IN THE CENPPAL ADNINISTtATIVE PI1 

GUWAHATI BENCH ::: GUYAHAPi. 
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their applications for the post of MT Drivers as depart-

mental candidate was considered sympathetically but they 

could not qualify viz a viz other competents and for that 

they could not be selected, or some of them even cotuid not 

lfil the criterion for interview. 

2. 	That with regard to para 4.3 and 4.4 the res- 

pondents beg to state that the applications submitted by 

the applicants have been forwarded to C.W.E. Shillong and 

the GWE Shillong vide letter No. 1266/L1S/98/MTD/24/jIA 

dated 15.4.96 asked the applicants to appear for Interview 

on 28.4.1998. 

It is Pertinent to state that mere appearing in 

the interview, does not guarantee the selections. He is 

to compete with other oandidtes who also appeared for the 

same job and to qualify for the job. 

30 	 That with regard to para 4.5 the respondents 

beg to state that it appears that individuals are volun-

tarily accepted to drive departmental vehicle without any 

pre-condition and there is no existing rule that mere 

possession of civil driving licence, the Department is 

liable to uEtkax offer appointment as driver and also pay 

them salary. As per recruitment rule, there is no direct 

line of promotion from Mazdoor to NT Driver ( Now OND) or 

existing rule for re-classification from Mazdoor to MT 

Driver. 

Contd...... 
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4. 	That with regard to para 4.6 the respondents 

beg to state that the contention is denied. As per GE 

583 gr. Park Part I dated 03  Feb 92 and 01 Nov 95, they 

were permitted to ply Mily vehicle without any higher 

rank and pay in which they ou-rt refas4 the orders of/ 

GE as being they are appointed as Mazdoor. 

5 , 	That with regard to para 4.7 the respondents 

beg to state that tka as per existing ules, GP 'D' emplo- 

• 

	

	 yees can appeal In direct line, of recruitment of Groip 'C' 

on release of L1S athject to balfilling the recruitment 

procedure. The candidatures of the applicants were rejec-

ted by the screening Board and were not allowed to appear 

on recruitment test held on 23 & .24 Mar 2000 on the 

i following grounds against each individuals - 

Md Azhar AU 

S/O Md Taker All 

Md Eshar All 

S/C Md. Ibrahim All 

Overage 

Copy of Employment 

exchange card is not en - 

closed with the application 

Renewa l the driving 

licence upto 14.1.1.99 

only. 

(i) Copy of employment 

exchange card is not en- 

cosed with application. 

Con t d.. . 
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(a) Nd. Salirnuddin Khan 

( d) Sri Muhe sb. chan dra Da e 

Son of late &indie Oh. 

Das. 

(i) Copy. of employment exchange 

Card is not enclosed with 

application. 

Copy of employment exchange 

card is not enclosed with appli-

cation 

Validity of Driving licence 

expired 2 0 .12.99. 

(e) Sri Hari Ohandra Das 	(1) Copy of employment exchange. 

S/C Sri Madhu am Das 	card is not enclosed with 

application. 

(i') Sri name swan &iaia 	(i) Copy of employment exchange 

card is not enclosed with 

applicatton. 

(ii) Over aged being date of I 

• 	. 	birth 15.1.60 . 

• 	 iii Validity of licice 

expired 27.11 .97. 

6. 	That with regard to para 4.8 the resondents beg 

to state that the contention is denied . Swamy i es and 

Swamys compilation are only for guide line, these are not 

approved news magazine or approved book of Government. 

Cont 
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7. 	That with regard to para 9 the respondents beg 

to state that the Interim order prayed. The contention is - 

denied. There isno existing rule to reserve the right to 

flU up 50% vacancies from departmental candidates. The 

stipulated time limit of IRS had already expired June 2000. 

V B P I F I C A T I 0 N 

I, Nis/is 	 EE , 6sbN 

ENcdI'4EE, NARPNIT 1,as authorised to sign hereby 

solemnly declare that the statement made in paras / 

are true to my Jiowledge and these made in 

paras 	 -) 7 are true to my information and 

the rest are my humble submission before this Hon'ble 

Tribunal. 

And I t  sign this verification on this 2 	th day 

of 	 2000, at Guwahati. 

;Arya,.Dd) 
EE 
Garrisoti. Engineer Narangi 

Dec Lara.nt 
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IN THE HON • BLE CENTRAL A4INISTRATIVE TRIBUNAL:::: :° 

GUWAHTI BEECH :2: OUWAHATI 

IN THE MATTER OF : 

o.a. NO. 226 of 2000 	 U- 

Md. Azhar Ali and Others ... Applicants 

VersuS - 

Union of India & Others ... Respondents 

-And- 

IN THE MATTER OF 

Afl additional rejoinder filed by 

the applicants in O.A. No. 226 

of 2000. 

ADDITIONAL RE-JOINDER 

That I, Md., Azhar Aui alongwith five others filed 

an application being O.A. No. 226 of 2000 before this 

Ho'ble Tribunal and I am conversant with the facts and 

circumstances of the said application and on being 

authorised by other applicants I file this Additional 

Re-joinder on behalf of other applicants also. 

That the applicants state that they learnt 

driving of motthr vehicle, Light as well as Heavy during 

the years shown below prior to issuance of licences and 

thereafter the applicants applied for driving licences 

before the District Transport Officers and on satisfaction 

of their driving, the District Transport Officers issued 

driving licences on Motor Vehicle, Light and Heavy, to 

the applicants. 

Name of the applicants 	Date of issue of driving 
licence to the applicants 
bDistrict Transport officers 

Md. Azhar Jj 	 12.8. 87 

Md. Esahar AU 	 12.7.83 

iii.Md. salixnuddin Khan 	12.7.83 
contd...p/2 
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Sri Mahesh Chandra Das 	 9.11990 

V. Sri Hari Chandra Das 	 14. 03.88 

vi. Rameswar sharma 	 30.10. 84 

copies of driving licences issued by the District 

Transport Officers to the applicants are annexed 

herewith and marked as nnexures-G2 , G3, G4, OS & 

06 respectively. 

That the applicants state that they produced the 

valid driving licences on the same day issued by the 

District Transport Officers before the Garrison igineer, 

and on being found valid and genuine driving licences 

issued by the competent authority, the respondents engaged 

and put the applicants to work in driving of Motor Vehicle 

of Military Engineer Service and the applicants are 

discharging the duties and responsibilities of Motor 

Transport Drivers ( MT Drivers) continuously till date. 

That the applicants state that the Garrison Engineer 

found satisfactory serviced of the applicalits as Motor 

Transport Driver( MT Driver) in Military Engineer Service 

and on found satisfaction the services of the applicants 

as MT Drivers and on extraction of their services, the 

Garrison Engineer issued Military Motor Vehicle Driver's 

licences for Motor Cycles, Cars/Station wagons/TrUckS/ 

Lorries 3 tons and under 5 tons and said licenees issued 

by the Respondents are still valid upto 31.12. 2001 

Name of the applicants 	Military Motor Vehicles 
Drivers licences issued by 
the respondents 

Md. Azhar Au 
	

01.01.94 to 31.12.2001 

Md. Esahar Au 
	 01.01.89 to 31.12.2001 

Md. salimuddin Khan 

	

	01.01.88 to 31.12.2001 

contd. ..p/3 
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- 	 iv. Sri Mahesh Chandra Das 
	

13.08.92 to 31.12.2001 

V. Sri Hari Chandra Das 	I, 93 to 31.12.2001 

vi. Sri Rameswar Sharma 	07.03.84 to 31.12.2001 

Copies of Military Motor Vehicle Driver's 

licences issued by the Respondents are annexed 

herewith and are marked as nnexures- H1,H2 9 H3 

4 0H5 & H6 respectively. 

That the applicants state that the applicants have 

registered their names in enp].oyment Exchange with their.. 

academic qualification and driving licences issued by the 

competent authority and the Employment Exchange Officer 

issued Identity cards to the applications with the 

registration numbers. 

Copies of identity cards issued to the applicants 

are annexed herewith and are marked as Annexures-1, 

12 & 13 respectively. 

That the applicants state that the respondents 

sponsored the names of applicati9ns for the appointment of 

M.T. Driver Grade ii; and a certificate was issued on 

10.10.85 to sri Rameswar Sharma, the applicant No.5. 

A copy of certificate issued on 10.10.85 

sponsoring the appointment of MT Driver Grade-I1 

is annexed herewith and is marked as Annexure-J. 

That the applicants state that their driving 

licences issued by the District Transport Officers have been 

renewed from time to time when licences fall due for 

renewal and the driving licences Issued by the District 

Transport Officers are still valid. 

contd.. .p/4 

/7/i   
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8) 	That the applicants state that the Military Motor 

Vehicle Driver's 3.icences issued by the Garrison 

Engineer have been renewed from time to time and the 

• 	Military Motor Vehicle Driver's licences of the 

• 	applicants are valid upto 31.1292001. It may be stated 

that renewal of Driver's licences issued by the 

respondents are done yearwise and the Military Motor 

Vehicle Driver's licences of the applicants are renewed 

till 31.12.2001. 

That the applicants state that the applicants 

have been appointed as Mazdoors in the regul ar scale of 

pay of Mazdoor and the applicants have been paid in the 

scale of Mazdoors in the present scale of Rs. 2550-55-

2650-60-3200/- and the scale of Rs. 2550-5-2650-60-

3200/- is the Group D' post and the Group 'D' post 

defines that a central Civil post carrying a pay or a 

scale of pay the maximum of which is Rs. 4,000/- or less 

under the central Civil services ( Revised Pay) Rules,1997. 

That the applicants state that the present scale 

of Drivers ( MT Drivers) Grade-Il is Rs. 3050-75-3950-80-

4590 and MT Drivers is the Group 'C' p . t and the GroupOCIO  

post defines that a central Civil Post carrying a pay 

or a scale of pay with a maximum of over Rs. 4000 but 

less than Rs. 9000/- under the Central Civil Services 

(Revised Pay) Rules, 1997. 

That bhe applicants state that they are entitled 

the scale of Drivers ( MT Drivers) Grade-Il that kk is 	- 

the scale of Pay of Rs. 3050-75-3950-80-4590 from the 

contd.. .p/5 
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date of extracting their services by the respondents. It 

may be mentioned here that the tespondents have extracted 

the services of drivers from appliOant No.1 on 12.8.87 0  

applicant No.2 on 12.7.83, applicant No. 3 on 12.7.83, 

dpplicant No. 4 on 9.11.90 0  applicant No. 5 on 14-3-88 and 

applicant N0,  6 on 30910.84 and they are entitled to 

get pay and allowances of MT Driver Grade-Il from the said 

dates. 

12) 	That the applicants respectfully submit that 

certain information were inadvertently left out by mistake 

while filing the OA No. 226 of 2000 and there is no 

negligence on the part of the applicants and accordingly 

this additional re-joinder is filed before this Hon'ble 

Tribunal. 

Verification 

I. Sri Azhar Ali aged about 	years, Son of 

Jahar Au, resident of Satgaon , Narangi, Guwahati in the 

district of Kamrup ,Assam do hereby verify that the 

statements made in paragraphs 1 to 12 above are true to 

my knowledge and beliefe and I have not suppressed any 

material facts in this additional re-joinder. I have been 

authorised k to sign this verification on behalf of other 

applicants also. And I sign this Verification on this the 

2nd day of April 2001 at Guwahati. 

5ignatue - 
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No. 	F - 685/94/K/EZ O1IV1f 	U 
7 MV RULE 	i 	(2) 	- 

Name. 	Md.Se] inujddjfl Khan.. 

SOfliO!:AbdU]Xh 	 (L) 	
{ 

Address: Darándha.Sjxmjle 
Khanapara,Guwahàtj_22 

 
1; ficenced lodrive throughout 
INDIA a vehicle of jouowing description 

ii 
M/Cycte & HMW i/c PSV only. 

141O-2 	- 
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.. 
I' t)lhlV. AlllAtI..l 	'l Vl.ltl.I_LP./\!4ftll)FIpL(lrt[. 

tato of Issue: 12071985. 	Date of Birth: 09-03-1962. 
Blood Group with RH Factor: 	-- 
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